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lakhs to introduce Indian participation to 
the extent of 25 per cent as under

(i) Rs. 125 lakhs in equity shares of 
Rs. 10 each at par to Pfizer Cor* 
poration Panama.

(li) Rs. 66 lakhs in equity shares of 
Rs. 10 each for cash at a pre-
mium of Rs. 15 per share to the 
Indian Public through prospectus 
for the first time.

This consent has been implemented. The 
object of this issue as gtven in the com-
pany's application was to meet the wotk- 
ing capital requirements and for shifting 
the Bombay unit from Power Works Bun- 
der, to Thana, and for renovation and 
modernisation and to carry out the approv-
ed expansion of some of the^ basic produc-
tion operations.

Consent for the issue of bonus shares of 
the value of Rs 132.91 lakhs in the ratio 
of 1 bonus share for evciy 2 equity shares 
held was given to thc company on 
13-6-1968. This consent was for capital i- 
sation of reserves and share premium.

On 3rd December 1970, thc company 
was communicatcd Governments ‘no ob-
jection’ to the Indian participation, which 
was to be increased from the existing 25 
per cent to 40 per cent, by way of fresh 
capital to the Indian Public being post-
poned for a period of 5 years t c. uplo 
10th June, 1975.

The question of execution of export 
bond by M/s. Pfizer in respect of manu-
facture of tetracyclines is under considera-
tion. No physical verification of the 
plant set up by the party has been carried 
out by DGTD.

licences Issued to M/a. Hoedtrf

2720. SHRI K. S. CHAVDA : 
SHRI SOMCHAND SOLANK! : 

Wifi the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) what are the o t licences, In-
dustrial and for import capital equip* 
ment and raw materials toned to M/s. 
Hoechst during the last three yean ;

(b) whether an advance release order fot 
Analgin has been issued in their favour 
based on their \ reduction to cover three 
months requirements;

(c) whether any other firm has also 
been released such an advance quota for 
Analgin, if so, the facts thereof; and

(d) whether this is not likely to affect 
the interest* of small scale units who arc 
formulating Analgin and the 1DPL a pub-
lic sector undertaking which is marketing 
a comparable product at a low price?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHFMICALS (SHRI SHAHNAWAZ 
KHAN): (a) A statement is laid on the 
Table of the House [Placed in library. 
See. No. LT-6396/74].

(b) In view of increased demand for 
Novulgin and BaraJgan on account of high 
incidence of flu, dengu fever etc., an ad-
vance allocation of 5 tonnes only of Anal-
gin was made to M/s. Hoechst in Decem-
ber. 1973 against their entitlement during 
the 4th quarter of 1971-74.

(c) IDPL was advised to make advance 
allocution to any other party who request-
ed for such an allocation. No other partv 
applied for advance allocation.

(d) Since the advance allocation was 
made against Hoechst’s entitlement during 
the subsequent quarter, the question of its 
affecting the interest* of small scale units 
and IDPL does not arise.
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